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• Original Appli cation Noc 98 of 1993 

J.P.Tripathi •••••• 

Versus 

Uni o n of India & ors. • • • • • • 

Hon 1 ble Mr . K. Obayya , Membe r-A 

Ho n 1 ble Mr . A.K.Sinha, Member- J 

Applicants • 

Respondents . 

( By Hon'ble Mr. K,Obayya , Member -A ) 

The applica nt has a pproa ched t he Tribunal 

for quashing the puni s hment order p assed by the 

disci pl ina r y author i ty dn7cd 1~.:.1992. Against 

the puni s hme nt ord e r the applican t h'-'5 pr eferred 

appeal . The appe llate a uthority has i ssued a 

no tice to the app licant for enhancement of 

pun is hme nt . The appli ca nt has not s ubmitt ed his 
' 

rep ly to the same , and the appeal crnsequently 

hes not been disposed of.,. ~ n as mu ch as the 

d i sciplinary matter i s still pending , it is 

premature for us to ~nterfere in the matter ; 

we consider tha t the a pplicat ion ca n be disposed 

of with s uit a ble direction to the resp ondents 

to di ~ pose of the ·appeal of the applic ant . 

According l y we direct the respondents to dispose 

cf the a ppeal , preferred by the app licant within 

three mo nths from the date of communication of 

this order a nd the app licant should coopera t e 

with the appe llate au thor ity and s ubmi t his 

repres nta tion with1n one mo nth from the date 

of communi cat ion of this order. 

This appl i cation i s dioposed of as a boue 
• 

at the admission stage itse l f, No ordEr as to cost. 

Hllnhab~d Dated: 22 , 4 . 1 9193 


